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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

o.A. NO. 3gg OF 2022
IN THE MATTER OF

Ram Ekbal Rai. .......APPLICANT
VERSUS

The State of Bihar &ors.. .... RESPONDENTS

REPORT ON BEHALF OF BIHAR STA POLLUTION CONTROL

BOARD, RESPONDEI{T No.4.

I, S. Chandrasekar, aged about 44 yearc, Son of Mr. S. Subramani, residing

atB-202, Amarkunj Apartment, Vivekanand Marg-Patna-8000 I 3, do hereby

solemnly affirm and state as follows: -

1. That I am posted as Member Secretary, Bihar State Pollution Control

Board, Patna and as such I am well aware of the facts and

circumstances of the present matter. I am competent and duly

authorized to swear the present affidavit.

2. That the instant matter has been registered as an original Application

on a letter petition filed by one Mr. Ram Ekbal Rai before the Hon'ble

National Green Tribunal, New Delhi, alleging therein that in Villages

of motipur block of Distri ct Mvzzafaryw hundreds of veener mills,
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saw mills and boiler based plywood factories are operational due to

which Pollution is caused'

3. That the instant matter was heard on A8'07 '2022 when the Hon'ble

Tribunal was pleased to constitute a joint committee comprising of

Principal Chief Conservator of Forest, Government of Bihar' State

PcB, and District Magistrate, Muzzafatpur, to undertake site visit

and look into the grievances of the applicant and veriff the factual

position and file a facfrtaland action taken report' The State PCB was

made nodal agency for coordination and compliance' The joint

committee visited the site and carried on inspection from 10'08'2022

to 16.08. 2[22and based on the findings of the inspection the joint

committee prepar ed a report which was filed before the Hon'ble

Tribunal

4. That the matter was last heard on 13.10'2022 when the Hon'ble

. Tribunal in view of the averments in the application and observations

in the report of the Joint committee, considered it appropriate to have

response of (1) State of Bihar through Chief Secretary, Govemment of

Bihar, (2) Principal Secr etary l Department of Environment' Forest

and Climate Change, Government of Bihar, (3) Principal Chief

Conservator of Forests (HoFF), Government of Bihar, (4) State PCB'
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(5) Director General of Police, Bihar, and (6) District Magisffate,

Mvzaffarpur, and accordingly impleaded them as respondents and

directed to file a reply

5. That the Department of Environment, F'orest and Climate Change,

Government of Bihar, has since then taken action against the illegal

units and has seized by seaiing all the illegal units. A report with

respect to sealing of the said units have been filed Tirhut Forest

Division, Mvzaffarpur, dated 28.12.2022,

A copy of the sealing report

dated 28.12.2022 is annexed and

marked as Annexure-l.

6. That with respect to Complaint Case filed by the answering

respondents against the erring units it is humbly submitted that

cogrLlzance has been taken by the Learned Court atMvzzafarpur.

l. That I have gone through the contents of the report and understood

the same and the annexure is true copy of its original.

EPONENT
f s . c*{r}orp€"r}9
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